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Bhopal, the 23rd February 2021

No. F A 3-35-2020-1-V-(01).--In exercise of the powers conferred by Section 168A of the Madhya Pradesh
Goods and Services Tax Act, 2017, {19 of 2017), (hereafter in this notification referred to as the said Act), the State
Government, on the recommedations of the Council, hereby makes the following amendment in this department’s
notification No. FA-3-31-2020-1-V- (07), Bhopal dated 5th December 2020 namely:

In the said notification, in the first paragraph in clause (i) the following proviso shall be inserted. namely:—
“Provided that where an c-way bill has been generated under rule 138 of the Madhya Pradesh Goods and
Services Tax Rules, 2017 on or before the 24th day of March, 2020 and its period of validity

expires during the period 20th day of March, 2020 to the 15th day of April, 2020, the validity

period of such e-way bill shall be deemed to have been extended till the 3ist day of May, 2020.77.

2. This notification shall be deemed to have come into force with effect from the Sth day of May. 2020

By order and in the name of the Governor of Madhya Pradesh,
R. P. SHRIVASTAVA, Dyy. Secy.
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